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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
M.A. No. 03 OF 2025 in O.A No. 209 of 2023

In the matter of:
KAPIL DEV & Anr.

oo Applicant

v/s

MUNICIPAL COMMISSIONER, LUDHIANA & ORS.

«.....Respondent

Reply/Status Report in the form of affidavit by
Jitendra Jorwal IAS, District Magistrate, Ludhiana

It is most respectfully showeth:
1. That undersigned is posted as District Magistrate, Ludhiana
Respondent No. 3 and thus filing the reply.
2. That Hon'ble National Green Tribunal was pleased to pass the
orders dated 13.01.2025, the gist of which is reproduced as

under:-
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“8. The Registry is directed to issue show cause notices to

the Commissioner, tpal Corp, s L

CEO, Ludhiana Smart City Ltd., Deputy Commissioner,

L Chai , Imps Trust iana to
show cause as to why action be not taken against them
as mentioned above and also requiring them to file
compliance report at least three days before the next
date of hearing fixed.

10. In view of the facts and circumstance of the case, we

also consider p app. of the Commissioner,

Corp: , Ludhi or through
VC on the next date of hearing to be essential for
producing the relevant record and assisting this
Tribunal in just and proper adjudication of the questions
involved in the case. Accordingly, he is directed to
remain present before this Tribunal on that date with
the relevant record.

11. List on 17.02.2025 for further consideration”
That with regard to the above, it is respectfully submitted:

, 3.1t is respectfully submitted that the undersigned had already
issued directions for compliance with the orders dated 04-07-
2024, passed by the Hon'ble NGT, through letter no. 14980/M.A

dated 29-07-2024. Furthermore, a reminder was issued via letter
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no. 26999/M.A dated 20-12-2024, reiterating the instructions for
compliance and directing the submission of the compliance

report to this office as well. (Attached at Annexure-A)

In compliance to that Additional Commissioner, MC Ludhiana
vide letter no. 954/AC/P/D dated 07-01-2025 has submitted
compliance report and informed that report has been submitted
to Hon’ble NGT on 06-09-2024 and actions taken report has been

attached at Annexure-B.

That on receipt of the notice dated 31.01.2025 (Attached at
Annexure-C) of the Hon'ble NGT, the undersigned immediately
took cognizance in response to that undersigned vide letter no.
2335-45/M.A dated 04-02-2025 called meeting on 07-02-2025 to
immediately take cognizance of the situation. (Attached at

Annexure-D)

That the committee was constituted vide letter no. 3697-01/M.A
dated 07-02-2025 c isil the Additi C
Municipal Corporation, Ludhiana; Assistant Cq issi of

Police (ACP), Civil Lines, Ludhiana; and the Tehsildar, Ludhiana
(West). The committee has been directed to coordinate with
leaders of religious organizations to ensure the respectful
relocation of the Shiva idol, in accordance with paragraph 6 of
the Honble NGT order dated 13-01-2025. Additionally, the

committee must oversee the idol’s installation in the nearest
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temple at the site. It was directed that report on the action taken
should be submitted to this office within two days i.e. by 10-02-

2025. (Attached at Annexure-E)

- In response to the aforementioned, a joint committee report has

been itted by the Addi Commissioner,

Corporation, Ludhiana, vide letter no. 1033/AC/P/D dated 10-
02-2025. The report includes point-wise compliance of all the
directives, along with relevant photographs. A copy of the report

is enclosed as Annexure-F.

. The compliance status of M.A 03 of 2025 in O.A 209 of 2023 was
reviewed during the visit of the committee members on 07-02-
2025 and has been submitted before the Hon’ble NGT, as

tabulated below : -

Comments / Reply |

‘ Sr. ‘ Description of Site
No. |
1. [Birth & Death| As per information provided by |
Registration Office, | Executive Engineer (B&R). It is |
Ludhiana. submitted  that  Municipal |
Corporation, Ludhiana conducted
a demolition drive on 04.09.2024
and demolished the unauthorised |
construction in Green Belt. It is |
also submitted that debris lying at |
this site has also been removed. |
Now the Site is fully clear from
debris. The committee visited the |
spot on  07/02/2025 and
Photographs of the same are
annexed herewith as AnnexurEL
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[72. [Scrap yard and[As per information provided by|
| office of Junior |Executive Engineer (B&R). It is|
Engineer Municipal | submitted that temporary shed |
Corporation, and adjoining structure of Junior |
Ludhiana Engineer office had already been |
demolished on 04.09.2024. Now
remaining rooms have been
allocated  for  storing  of |
Horticulture equipment, which are |
used for maintaining the Green
Belt area in Leisure valley.
Committee visited the spot and |
Photographs of the same are
annexed herewith as Annexure-3.

Lord Shiva Statue | It is further submitted that in spite |
in  the Leisure|of our efforts and negotiation with |
Valley, Near model | religious representative regarding |

Town Extension. removal of Lord Shiva Statue, the |
deadlock s stil  persisting |
Nevertheless, Municipal

Corporation has identified nearby |

temple named Krishna temple to
re-establish the statue of Lord |
Shiva. The committee convened
meeting at the place of idol of Lord |
| Shiva on 07/02/2025 and the |
religious  representatives  have |
sought more time to explore upon |
| the option of re-establishing Lord
Shiva statue in Krishna temple. It
is pertinent to mention here that |
re-establishing of the statue at this |
place has become very sensitive
issue and about two and half year
ago also an attempt was made to
| re-establish the statue of Lord
Shiva. However, this exercise |
resulted in major law and order |
problem and resulted in major
protests. Due to the then
prevailing situation, the idol was |
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again established at this place. In |
spite of previous experiences, the
committee is trying to engage all
the stakeholders peacefully to|
resolve the issue, re-establish Lord
Shiva statue in Krishna temple.

As per information provided by
Assistant Town Planner. It is|
submitted that temporary shed of |
restaurant  had  already been |
demolished by Municipal
Corporation, ~ Ludhiana  on
4.09.2024 and the owners assured |
us to not use the pathway opening |
‘towards green-belt. However, now}
| committee visited the premises on |
07/02/2025 and found that the |
restaurant had been closed. |
Nevertheless, now doors of the |

restaurant opening towards green |
belt were permanently sealed. |
Photographs of the same are
annexed herewith as Annexure-4.

[ 4 ™M/s D.S|As per information n provided by
Enterprises, Model | Assistant Town Planner. It is
Town  Extension, submitted  that M/s D.S|
Ludhiana. Enterprises also gave us an|
assurance that they will not use

opening towards green passage}

‘ and would make necessary
|amendments in  the  building. |

. [M/s Urban Tikka
Restaurant, Model
Town  Extension,
Ludhiana.

‘ However, the committee visited the |
| spot on 7/02/2025 and sealed the
| gates opening towards the green |
belt area of Model Town Extension. |
Photographs of the same are|
annexed herewith as
| 5. [M/s M.P Ply Palace, | As per information provided by\
‘ Model Town |Assistant Town Planner. It is
Extension, near | submitted that already the path |
Block-C, Ludhiana. ‘leadmg towards opening to door on |
|green belt was ploughed by MCL. |
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However, now the site was visited |
by the committee members and it |
‘ was found that door opening

towards the green belt was locked |
as the owner assured us earlier
that this opening shall not be
used. However, to avoid any|
violation in future, the committee |
visited the spot on 7/02/2025 and
sealed the doors of the premises
opening towards green belt.
| Photographs  of the same are
| annexed herewith as Annexure-6.

As per information provided by |
Assistant Town Planner, it is
submitted  that already the
pathway leading towards opening
of door on green belt was ploughed
by MCL and the shutters opening |
towards green belt were sealed on |
4/09/2024. Now, when the|
| committee visited the visited the
spot on 07/02/2025, the seals
were found intact and M/s AS|
Wines was using alternate door
not having any opening towards
green belt. Photographs of the |
same are annexed herewith as

Annexure-7.

M/s AS  Wines,
Model town
extension

9. It is respectfully submitted that the undersigned in coordination
with all relevant authorities, is actively addressing the issue
concerning the removal and relocation of the Lord Shiva statue.
Despite continuous efforts and negotiations with religious
representatives, the deadlock persists. However, the Municipal
Corporation has identified the Krishna Temple as a suitable

location for re-establishing the statue. A joint committee
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convened a meeting at the site on 07/02/2025, where religious
representatives requested additional time to explore the
feasibility of relocating the statue to the Krishna Temple. It is
pertinent to mention that the matter is highly sensitive, as a
similar attempt approximately two and a half years ago resulted
in significant law and order disturbances and widespread
protests, leading to the idol being reinstated at its current

location.  Notwi ing past the District

Administration, along with the joint committee, remains
committed to resolving the matter at the earliest through

peaceful with all while ensuring

compliance with the orders of the Honble National Green

Tribunal.

It is humbly submitted that the district administration is making
all necessary efforts to resolve the matter, and in this regard, a
letter has been issued to the Commissioner, Municipal
Corporation, Ludhiana, with a copy to the Joint Committee

members, vide letter no. 4106-10 dated 13-02-2025, to ensure a

r i at G)

The undersigned has followed the instruction passed earlier by
Honble National Green Tribunal. That in the view of the
compliance and submission of factual report herein above, it is

requested that M.A 03 of 2025 in Original Application No 209 of
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2023 qua the undersigned may be disposed-off with appropriate
orders. Any instructions passed by the Hon’ble Tribunal shall be

complied with in letter and spirit.

It is, therefore, prayed that the M.A 03 of 2025 in Original
Application No 209 of 2023 may kindly be disposed off with

appropriate orders.
Submitted by

(Jitendra Jotwal,IAS)
District Magistrate, Ludhiana

Verification:-

Verified that the contents of para no.1 to 11 of the above
reply are true and correct to my knowledge as derived from the official
record. No part of the above reply is false and nothing material has

been kept concealed therein.

Dated:- 13-02-225" (Jitendra Jorwal IAS)
Place:-  LUDATANA District Magistrate, Ludhiana



Ameie - ‘A’

111

=y

Office of the Deputy Commissioner, Ludhiana

(M.A Branch)
To
Commissioner
Municipal Corporation.
Ludhiana.
No. 26999/M. A dated- 20-12-2024
Subject - Regarding the compliance of the order passed in OA No. 209 of 2023 (Kapil Dev Vs.
‘The Municipal Commissioner)

Reference-  This office letter no. 14980/M.A dated 29-07-2024.

In reference to the above subject and related correspondence, it is respectfully stated
that the Hon'ble NGT, while disposing of the case, had directed that necessary action be taken and a
reply be filed in the Hon'ble Court.

In this regard, you are kindly requested to take the necessary action, submit the report

10 the Hon'ble NGT, and send a copy of the same for informational purposes to this office.
v

For: Deputy Commissioner
Ludhiana

Endst. No: 27000/M.A dated- 20-12-2024

A copy of this order is forwarded to P.A to Deputy Commissioner, Ludhiana for information

For: Deputy Commissi
Ludhiana
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To,
Deputy Commissioner,
Ludhiana
No.9S4/AC/P/ID Date: 07/01/2025
Subject:  Regarding the Order passed in OA No 209 of 2023 (Kapil Dev Vis Municipal
Corporation and others)
Reference:  Regarding your letter no 26999/M.A Date 20-12-2024

In the matter cited above, the written statement had been filed before the
Hon’ble NGT on 6-9-2024, after taking the necessary action, complying the
Orders of Hon'ble NGT passed while disposing off of case numbered in the
subject. Copy of written statement and reportare attached herevith,

Sd-
Additional Commissioner
Municipal Corporation,
Ludhiana
(TRUE TRASLATION)
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Letter No. Date -

SUB:- Regarding compliance of NGT order passed in OA.No.2090f 2023 titled as (Kapil
Dev (Applicant) V/S Municipal Corporation &Others.)
‘That the above noted case was decided by the Hon'ble National Green Tribunal, Delhi on
04.07.2024 and in above such application Hon'ble Tribunal passed the followings order:-

“I8. In view thereof, we are clearly of the view that construction raised on
the area comprising green belt (leisure valley) must be removed even by demolition of
construction raised.

19. Accordingly, we dispose of this original application by directing the concerned
authories 10 et the green bel area cleared from any encroachment and by removal a]
construction b shall be

Municipal Corporation, Ludhiana under e xupenﬁlnn of, District Magisrae, vt
and representative of Punjab Pollution Control Board. The compliance report shall be
submitted by Commissioner Municipal Corporation, Ludhiana with the Registrar general of
dhis Tribunal within two months who if find necessary, shall place the matter before the
Bench for further orders.

20.With the above direction, Original s disposed of™

In the above noted O.A followings actions has been taken which are tabulated herein
below:-

Stno. Description of Site Status of site as per Approved Master Plan,
Ludhiana.
1. | Office of Municipal Corporation | No encroachment of green beli(Leisure Valley)
Zone-D Ludhiana. as the site is earmarked in the notified Master
Plan, Lochian
2 [Bith & Deah Registration | It is submitted thal Municipal Corporation.
Office, Ludhiana. Ludhiana conducted a demolition drive on

04092024 and demolished the unauthorised
construction in Green Belt

3 smp Yard and office of Junior | It is_submitied that Municipal Corporation,

Municipal | Ludhiana conducted a demolition drive o

Coq—mrmmn Ludhiana. 04.09.2024 and demolished the unauthorised

Belt
4| Lord Shiva Statue in the Leisure | ILis further submitted that in spite of our efforts
Valley, Near model Town |and negotiation with religious representative
Extension. regarding removal of Lord Shiva Statue, they
sought more time to_identify the appropriate
lace to re-establish Lord Shiva Statu
5| Mis Urban_Tikka Restaurant, | I is submitted that temporary shed of restaurant

ol N



. Model
‘Town Extension, Ludhiana.

iana.
‘That it is submitted that establishment has used
ath in the Green Belt area of Model Town
Extension to make approach up o the main road
thereby making an encroachment and now the
doors of the premises opening towards green
belt have been permanently sealed Municipal
Corporation, Ludhiana.
Ms AB Wines, Model Town | That it is submitted fhat road
Etension, near Block- C, | (pavement) through green belt of Mis AB
idhiana. Wines has been demolished and entry of the
wine shop has been made towards the other
side.

Ms MP Ply Palace, Model
‘Town Extension, near Block-C,
Ludhiana.

‘The report s submitted as per above.

P
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INFORMATION REGARDING THE NATIONAL GREEN TRISUNAL 0 4.
NO.203/2023
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BEFORE THE HON'BLE NATIONAL GREEN
ORIGINAL APPLICATION NO. 209/2023

TRIBUNAL, NEW DELHI.

INTHE MATTERS OF:
KAPIL DEV ...APPLICANT
VERSUS

THE MUNICIPAL

ACTION TAKEN REPORT ON BEHALF OF MUNICIPAL
CORPORATION, LUDHIANA IN COMPLIANCE OF ORDER DATED
THE HON' L TRIBUNAL.

IT IS MOST RESPECTFULLY SHOWETH:-

1, Sandeep Rishi, Commissi ic ion, Ludhiena do hereby

solemnly affirms and declare as under:-
1. That In this Original Ap . Hon'ble Tribunal vide order dated

04.07.2024 had directed:

“18. In view thereof; we are clearly of the

(Lelsure Valley) must be renoved even by demoliton of
construction raised.
19. Accordingly, we dispose of s original application by

directing the concerned authories 1o get the green bell area

onmssenst by carring out the demoliion thercof: This divection shall be

complied with by Municipal Corporation, Ludiana under the
supervision of,  District  Magistrate, Ludhiana  and

representative of Punjab Pollution Control Board. The
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compllance report shall be submited by
the Registrar General of
shall

Commissioner,

Muniipal corporaion, Ludiana with
s Tribunal widhin tvo mouths who If finds necessarss
place the matte before the Bench or furthe arders:

200t the abare diectons, rial applcaton i desed
ace with the orders passed by Hon'ble
nicipal Corporation had
rected Assistont

2. “Thatitis submitid tha n complin

National Green Trbunal dated 04.07.2024, M
e o Loter 24/SE (D) DR dated 16082024 ad di
acion aginst unauthorized construction, whether
premises of Park namely Leisure
cncroached upon the green

issu
“Town Planner (0 take
\emporary or permanent fom the
Valley and other esabishments which bave
belt

i it Is frthe sbmited tht Muniipal Corporaion, Ludhiana
d » demolilon diive on 04092024 and demolished the
ction in green bell viz Disth and Death regisiration

conduc

unsuthorized cons
o snd seap ord and offic of Jnior Engner i Lelsre Valey
nderthe supevision o Distict Magistse and rerestative of Pusb
Pollion Conrol Bosrd. Photographs of demoin drive are annexed
s urher submited tha i spie of our

)
herewith a5 ANNEXURE 1. 1t

Ve ey sought
plce o re-csabish Lo Shiva Sttue.
comnissone
G x
e Thot i is frber submitied thot temporary shed of M Urban Tikka

Lina
the green belt has been

Restaurant located beyond the premiscs i
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en ploughed and doors o the premises apening towards green bell rea

s, Model town extension have

Wave been sealed. Further, i is humbly submited that approach road
(pavement) hrough precn bell of Mis AS Wines, Model town extension
s becn demolshed and entry ofth wine shop has been made lowards
e olher side. Photographs of demoliton drive arc annexed herewith 23

ANNEXURE 2.

6. That it i submi

(e thet Municipal Corporation, Ludhiana, has slways
been very diigent in isking steps fowards creation of Green Bells for
benefi of the residents of the city by providing, betier environment
conditons.

7. That it is further submited that the action taken by the Municipal
Corporal i i ¥

‘accordance with the directions passed by ths Hon'ble Tribunel.

s 098 o DEPONENT
a4 p o 2
VERIFICATION o % o v S8R conissonr
% sl g Comonte
o fied st Ludhiana of the Oth day of 2024 that the contents of the above

n S0 for as they relate 1o uctun] position are rue upon the information

aretrue upon the advice received and beleved by me to be tru. Rest is by way of
submission before this Hon'ble Tribunal.

e T
5{; ATTESTED AS DENTIFED STy
conesssonec
| 4 By e

06 sep nm
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'BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

M.A. No. 032025
In

OA No. 2092023
Kapil Dev & Anr. Vs Municipal Commissioner & Ors.
To,

1. cEo, Lndhl.nlSmn City Lud.
Nunicpal Corportion Zone . Sarbha Nguae Ludhisna
Eme

RESPONDENT NO.2

2. Deputy Commissioner of Ludhiana
Mini Sccretariat Ferozpur Road Ludhiana

Email: dedh@punjab gov.in RESPONDENT NO. 3
3. Chairman, Improvement Trust Ludhiana

Email:igh it 2009@vahoo co.n/

No.4
NOTICE

s the sbove Gled Applcuion s lisd beore th Honble T on
1301
e el

a/pnunml, Ludbiana, CEO, Ludhiana Smart Ciy Lid, Depuy Commissoner,
Ludhian Trust Ludhi
ot ek i e ot ot

requiring them t file compliance
Sued.
9.Mr. Ankit Siwach, e s ppeued and sccipicd mtice on behalf of the
Gommisoner, Municpa Corpoaton Luians
11Liston 17.02.2035 for urthe consderation

2 Accordingly, take notice that, as directed in the sbove terms, you may fi report,
Showingacton aken i complane oforder died 04072024
irher nolice to Show Cause as to why prosecution for commission of ofece

pnishab und:( Sccton 26 of the NOT Act, 2010 for non-compline, of order daid
04.07.2024 be o

Take s e ot the wport and response 1o Show Cause notices be filed ai least
ane ek in advance befor th pexd due o hesin L. 17.02.2025, fuing which ecessry
order as deemed fit and proper shall be passed in accordance with law on the dste foed by
g,
. Given under iy hand and the sea ofthis Hon'ble Tribunal, on this 31* January 2025,
Note: (For Orders, Cause Lists & other information, please visit our website
o greentribunal gov in)

Frmyas

(Arvind Kumar)
Deputy Registrar, NGT

)
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Office of the Deputy Commissioner, Ludhiana
(M.A Branch)

To.

ioner, Municipal Corporation, Ludhiana.
Sub Divisional Magistrate Ludhiana (East/West)
. Divisional Forest Offcer, Ludhiana.
District Education Officer (Secondary /Primary)

2
3,
L.
5. E.O Improvement Trust, Ludhiana
6. Naib Tehsildar Sahnewal
7.

Enviromental Engineer, PPCB, Ludhiana. (All R. Zones)

No. - 2335-45/M.A Date - 04-02-2025

Subject-  Meeting to review National Green Tribunal (NGT) Cases.

A meeting has been scheduled nder e chaimanstip of the Hon'ble Deputy
Commissioner, Ludhiana, on February 7, 2025, at the Office of the Deputy
Commissi udhiana, 10 review the progress o et status of the cases ongoing in the
Hon’ble National Green Tribunal

In this regard, a detailed list of the relevant cases is attached. It is kindly requested
that the concerned nodal officers/officials, along with the necessary records (Compliance Report).
ensure their presence at the said mecting

Please give this matter due priority.

(List of cases attached)

For: I)eplnv (ummvsnnn"
Ludhian:
No.- 2346/MA Date ~ 04-02-2025
copy of the above is being forwarded to PA to DC and Steno to ADC (G),

Ludbians for informtion g necessary action.

For: Deputy Commissioner
dhiana
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List of Ngt cases

3 Case Titlle Next
No. Hearing

Concerned Dept.
(Nodal)
1
|

1. | 1129 of 2024 Kanwaljeet Singh Vs SOP [ATET)

| Disposed
or |

| 28972023 Lt Col. Jasjit Singh Gill Vis State of Punjab Merged | 29.11.24

with O.A 46512019 Exccution Application 33 of 2023 (Carcass | 21.03.25

PPCB, DFO, DEO (5/P)

7. | & LA 81512023 & NGT OA 546 of 2024

2 MC, SDM West, PPCB
| TT37 of 2024 Neclam Rani and Ors Vs SOP 230125 |
‘ omis | essoues |
|
165 of 2024 Acchru Ram Sharma Vs State of Punjab 221024 PPCB |
4 110225 | Report to submit by
Ppcs
383 of 2023 President Garden City Welfare Society V/s State of | 22.10.24
.| Punjab 110225 | NTSshnewal, Pocs
|
WA o of 2025 N A 209 o 2035 Kapi Dev v el | 50735 | wal
6. | Corporation 170225 ‘ MG npeotemend ‘
22572022 Nitin Dhiman Vs State OF Punjah & Ors. LA S962023 | 27.11.24 | |
|

20325

M, prcs
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Office of the Deputy Commissioner, Ludhiana
(M.A Branch)

ORDER

In compliance with the orders of the Hon'ble National Green Tribunal (NGT) in M.A
No. 03/2025 in O.A No. 209 of 2023 (Kapil Dev & Anr. vs. Municipal Corporation & Ors.), dated
13012025, and in accordance with the directions issued by the Hon'ble Deputy Commissioner,
Ludhiana in the meeting held on 07-02-2025, the following committee is constituted:

| Designation and Department ]
{ Additional Commissioner, Municij ration, Ludhiana. |

Assistant Commissioner or Police mcm. Civil Lines. Ludhiana. ]
| Tehsildar, Ludhiana (West ]

The consituted committee is directed to coordinate with the leaders of religious
organizations for the respectul relocation of the Shiva idol in accordance with paragraph 6 of the
NGT order dated 13-01-2025 and to ensure its installation in the nearest temple at the site. A report
on the action taken must be submitied to this office within two days i.c. by 10-02-2025

This order comes into immediate effect,
-sd-
For: Deputy Commissioner
Ludhiana

Endst. No: 3697-01/M.A dated- 07-02-2025

A copy of this orderis forwarded for necessary compliance and information 1o

Commissioner of Police, Ludhiana — for necessary action.
Commissioner, Municipal Corporation, Ludhiana — is requested that, in accordance with
the NGT order dated 13-01-2025, a site inspection of the relevant locations be conducted,
and afer erfcaion, the Complance Report in English) be immediately submitted to this
office s a cply. This willcoaure that th respons i fled n court an i ad that the
Hon'ble NGT's ordersars fully complied
Additional Commi -, Municipal Cnrpnullnn, Ludhiana  for strict compliance.
Assistant Commissioner of Palice (ACP), Civil Lines, Ludhiana ~ for stict compliance.
Tehsildar, Ludhiana (West) ~ instructed to coordinate with the Joint Committee and ensure
full compliance with the NGT directives.

-sd-
For: Deputy Commissioner
Ludhiana




Ammenon — &

<39 faudt afimaa, sfmirer
(OR4.2 Fm)
T
TR WA E M.A No. 03/2025 in O.A No.209 of 2023 (In ref. Kapil Dev & Ane.
Vis Municipal Corporaton & Ors) 3R g 3t 13-01-2025 & 32 gans & wser @ 32wt
ot ahmes, sfemre 7 28 it 07-02-2025 & dist i ¥ifdal Re 7 fem-fosem & wwer
IR I Iz 5 wighra AN arfs3 A R .

1. | wia e, 518 foam, Bz |
2 | e s nre usR, e &don, s ‘
3. | SFrte gfmre i O ]

€3 353 N § Teles AN 7R I i G fe vifaw 3w R B 13-01-2025
30 W5 @ gt ot g 6 T B e § e o Seds Tes 8 TEhE e @
i B TR TR 0 @ S e R s 396 Quds A i aroe o favee 2 e
@ g it 10-02-2025 3 for w2z & Smel vl mwvea

feg gan 393 B e
-
e s,
Bftmre
iz e - 3697-01/hi2 Bt 07-02-2025

o 2 G 95 o § e w3 B el R e e

1. ahnmss, uftsm, B & gecr (3 3 89 araed 31

2. s e fiams, Gfrer ot § Sodt i e 3 Bt 13-01-2025 § 92 Ao 2
0 WIS A 7 AT gardind w3 e e 3w S Complance Report (HARSH)
FeweR @ gu R 393 fim weIe § 3R Gdd s w3 3 Al fee wess e
AT T TR 9 e AL @ G @ sl s e e )

3. il oS, a9 i, gt § 397 g @ s il v 1931

4. v afs e fim, firee B, afmre & 393 g 9 -l e 31

5. st gfmre dml § 37 fofiodt v 3 fa s ket o7 TG 9 @3 gt
@ -l it w2

T (78)
<233 faud i
Bftmrer



Annocre — F

128

MUNICIPAL CORPORATION
ZONE-D, SARBHA NAGAR, LUDHIANA

To
Deputy Commissioner.
Ludhiana
No. J033))) g#gj; vue:_Jofb2/ 25

Sub: Application no. MA 03 of 2025 in 0.A 209 of 2023 Kapil Dev & Others V/S
State of Punjab & others.
it lication is pending. ble

National Green Tribunal, New Delhi under M.A no. 03/2025 and fixed for 17/02/2025.In
above noted M.A Hon'ble Tribunal vide order dated 13/01/2025 has directed to submit its

compliance report at least three days before the next date of hearing.

In A 03 0f 20: 02.2025 under
the chairmanship of Deputy Commissioner, Ludhiana. (Copy of the same is attached hercwith
7722025,

as Annexure-1).
ing of the following Members proceeded in the matter.

Hence, Committee compri

List of Members of Committee: -
‘Additional Commissioner (P) Municipal Corporation, Ludhiana.
Assistant commissioner of Police, Civil Lines, Ludhiana.
Tehsildar Ludhiana (West).

Sites inspection by the Committee

The sites under reference were visited by the Committe along with others
members on 07.02.2025 and the point wisc report is submitted herewith in M.A 03 of 2025 in
0.A 209 of 2024 as below-:

Sr.no. j ‘Comments / Reply
.| Birth & Dmlh Registration | As per_information provided by Exccutive
Office, Ludhiana. | Engincer (B&R). It is submitted that Municipal
| Corporation. Ludhiana conducted a demolition
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drive on 04092024 and demolished the
unauthorised construction in Green Belt. It is
also submitted that debris lying at this site has
also been removed. Now the Site is fully clear
from debris. The committee visited the spot on
07/02/2025 and Photographs of the same are
annexed herewith as Annexure-2.

Scrap yard and office of Jul

Engincer

As per information provided by Exceutive

3
Municipal | Engincer (B&R). Itis submitted that temporary

Corporation, Ludhiana

shed and adjoining structure of Junior Engineer
office had already been demolished on
04.09.2024. Now remaining rooms have been
allocated for storing of Horticulture equipment,
which are used for maintaining the Green Belt
area in Leisure valley. Committee visited the
spot and Photographs of the same are
annexed herewith as Annexure-3.

Tord Shiva Statue in the Leisure | [¢is further submitted that in spite of our cfforts

Valley.
Extension,

Near

model

Town | and negotiation with rcl representative
regarding removal of Lord Shiva Stae, the
deadlock s still persisting. Nevertheless,
Municipal Corporation has identified ncarby
temple named Krishna temple to re-establish
the statue of Lord Shiva. The commitiee
convened meeting at the place of idol of Lord
Shiva on 07/022025 and the religious
representatives have sought more time to
explore upon the option of re-cstablishing Lord
Shiva statue in Krishna temple. It is pertinent to
mention here that re-establishing of the statute
at this place has become very sensitive issue
and about two and half year ago also an attempt
was made to re-cstablish the statute of Lord
Shiva. However, this exercise resulted in major
law and order problem and resulted in major
protests. Due to the then prevailing situation,
the idol was again established at this place. In
spite of previous experiences, the committec is
trying o engage all the stakeholders pmcﬁxuy
| to resolve the issue, re-establis
| statue in Krishna temple. (Photographs nl the
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['mecting are annexed herewith as Annexure -

MJs Urban Tikka Restaurant,
Model ~ Town  Extension,
Ludhiana

["As perinformation provided by Assistant Town
Planner. It is submitted that temporary shed of
restaurant had already been demolished by
Municipal Corporation, Ludhiana on 4.09.2024
and the owners assured us to not use the
p.alhwayapcnmg(owands green-belt. However.
commitiec visited the premises on
71022025 and found tht the resaurat had
already been closed. Nevertheless, now doors
of the restaurant opening towards green belt
were permanently sealed. Photographs of the
same are annesed herewith as Annexure-S.

M/s DS Enterprises, Model
Town Extension, Ludhiana.

"As per iformation provided by Assistant Town
Planner. It is submitted that M/s DS
Enterprises also gave us an assurance that they.
will not use opening towards green passage and
would make necessary amendments in_ the
building. However, the committee visited the
spot on 7/02/2025 and sealed the gates opening
towards the green belt arca of Model Town
Extension. Photographs of the same are
annexed herewith as Annexure-6.

M/s MP Ply Palace, Model
Town Extension, near Block-C,
Ludhiana

"As per information provided by Assistant Town
Planner. It is submitted that already the path
leading towards opening to door on green belt
was ploughed by MCL. However, now the site
was visited by the committee members and it
‘was found that door opening towards the green
belt was locked as the owner had already
assured us carlier that this opening shall not be
used. However, to avoid any violation in future,
the committce visited the spot on 7/02/2025 and
sealed the doors of the premises opening
towards green belt. Photographs of the same
are annexed herewith as Annexure-7.

M/s AS Wines, Model town
extension

"As per information provided by Assistant Town
| Planner, itis submitted that alrcady the pathway
leading towards opening of door on green belt
was ploughed by MCL and the shutters opening
towards green belt were sealed on 4/09/2024.
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Now, when the committee visited the visited the
spot on 07/02/2025, the seals were found intact
and M/s AS Wines was using altemate door not
having any opening towards green belt.
Photographs of the same are annexed
herewith as Annexure-8.

The report is submitted as per above.

Tehslighir (West)  Assistdnt Gommissioner of Police Additional Commissioner
Ludhiana. Civil Lipes) Ludhiana. Municipal Corporation, Ludhiana

Letter No., Date: -

Copy of the same is forwarded to Worthy Commissioner, Municipal
Corporation Ludhiana for information please.

Additional Commissioner
Municipal Corporation, Ludhiana.
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Annexure- 1
List of Ngt cases
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Annexure-3
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Annexure- 7
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Annexure-8
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Office of the Deputy Commissioner, Ludhiana

(M.A Branch)
To
Commissioner
Municipal Corporation.
Ludhiana.
No. Ylof M.A dated- 13-02- Qo1

Subject - Compliance of MA 05 of 2025 in NGT OA 209 of 2023 titled as Kapil Dev & Anr.
vs. Municipal Corporation & Ors.)

Reference-  This office letter no. 3697-01/M.A dated 07-02-2025 and your office letter no.
1033/ACP/P/D dated 10-02-2025.

In compliance with the orders of the Hon'ble National Green Tribunal (NGT) and as
per the directions issued during the meeting chaired by the Hon'ble Deputy Commissioner,
Ludhiana, on 07-02-2025, you are hereby dirccted to take immediate steps to ensure full compliance
with the directives of the Hon'ble NGT.

Further, active coordination with the Joint Commiltee is required o identify and
implement a peaceful and permanent solution. As per Point No. 6 of the NGT order dated 13-01-
2025, the committee is directed to work with religious leaders to ensure the respectful relocation of
the Shiva idol to the nearest temple. he resolution should be formulated in consultation with all
relevant stakeholders, prioritizing public interest and ensuring compliance with the Hon'ble National
Green Tribunal directions.

‘You are requested to take necessary action at the carlest and ensure strict adherence
1o the above directions.

ﬂ
Assistant Cfmmissioner(G)
For: Deputyl Cor ner
ol(Ludhiana

Endst. No: 4| gT-{o /M.A duted- 13 -02- 2195

A copy of this order is forwarded for necessary compliance and information to:

Commissioner of Police, Ludhiana ~ for information and necessary action

Additional Commissioner, Municipal Corporation, Ludhiana  for strict compliance.
Assistant Commissioner of Police (ACP), Civil Lines, Ludhiana — for strict compliance.
Tehsildar, Ludhiana (West) ~ instructed to coordinate with the Joint Committee and ensure
full compliance with the NGT directives.

Assistant
For: Deput} oy
ol Ludhiana §




